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I THE CENTEAL ADMINISTFATIVE TRIPUMAL, JAIPUFR. RENCH,

JAIPUR,

O.A. Mo, 892/92 Sate of decision: 25.3.94
PRAVASH SINGH :  Applicant,

VERSUS \
UNIbN OF INDIA & OF3 $ Respondents;

Mone preseht on hehalf of any of the partiszss,
CORAM:
Hon'ble Mr, Justice D.L. Mszhta, Vice~Chairman

PER HOM'BLE MR, JUSTICE D.L., MEHTA, YVITE-CHATRIMAN:

The applicant was in the employmant of the responients
and postad at Sujanéarh. Applicant's contention is tﬁat in
the year 1979, he suffered the rpsychosis Jdiszase and lost his
memory and l=ft SUjancarH for unknowrn Jestinatian. Durlng the
inferveninq reriod, prayver was made by the wife to grant
familv penzion. However, that cannot ke acoept ag before
seven vears, pre:sumpticon of death cannot be drawn. The
applicant wae identified kv some pzrsons and he was brought
home in the mentally retarded condition and he could not
ideﬁtify his family menbzre alsc. His wife submitted the

arplication alongwith médical wertificate and informed the
authorities that the applicant hasz hwen hospitalisad for
trzatment. Thes Jepartment wantzd the madical report wh1~h
was alsc submitted, according to the applicant, by the wifs,
The department directed the applica nt to e present himzelf
kefore the concerned officsr, The applicant preszentad himself
on 15.4.92 for hisg identifiration, It was submitted that

the applicant is still not in a perfesct state »f mind and,
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thuz, his cacse before ths departmant iz pzrzusd by hie elder
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son., The aprlicant attained the age of superannuatisn in 1
and the casze ~»f the applicznt iz that he has completad 20 year
of service,

The rezpondsnte have been zerved but none put

arpearance on bkehalf =f the respondents in spite of sarvice,
Thues the submizziong made Ly thes applicant in the applicastion
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emaine unrekutted, Th2 nsriod from 1279 onwardsz chould be
counted az medical leave if the apmlicant irs entitled for
the zams, otherwise it shounld bé counted as axtra-ordinary
leave. Yecezsary orders should ke paszed Ly the réspondants

within & period of tw months and if the applicant is

i
entitlsd for pension or other henefits, the same chould be

ciztended to him or his heirsz, if he iz not mentally fit
nptos this stage.

3. The J.a, is Aisposed of accoriingly, with n> order
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D.L. MEHTA )
Vice=Chairman

as to costs.



